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. Ma. DEPUTY-SPEAKZR:· .. 1 haw. I .... ary te' 'obl ... ,e. that .,tb,ese 

.lot; ,lorn. thin. to announce to . the thbllS . are. belnl repea,teci. thouih ,. I 
H&U!Ie. I know YO~. feelin&a. am trYiIta ·very sincerely. '&0 respect 

I have to inform the House that 
1 have received notices of adjourn-
ment motion from Sarvashri Bapu-
saheb Parulekar, Samar Mukherjee, 
Jyotirmoy Bosu, R. K. Mhalgi, Ram 
Vilas Paswan, Harikesh Bahadur, 
l!t.aJnavatar Shastri. Atal Bihari Vaj-
payee and Satyasedhan Chakraborty 
regardinl-

Reported news of barbarous acts 
by Bihar Police in which Bihar Po-
lice are alleged to have blinded 
several undertrial persons. 

When the Calling Attention notices 
<on the subject were received, the 
Speaker had immediately referred 
the matter to the Minister of Home 
Mairs for ascertaining the factual 
position in regard t.o the matter. I 
have received an interim reply from 
the Ministry of Home Affairs. A final 
l'eply indicating the factual position 
is yet to be received. As the matter 
sought to be raised is of wide public 
importance: a Calling Attention on 
the subject has been allowed for 
Monday, 1st December, 1980. 

(Interruptions) 

'~T 8'~'$ "n;r qG J'l' ( It~ ) 
~ ~ ~ tfi)~;r tfiT qffi ~ , if~ 

~t1T if ~ ~r ~ ~ t, ~ ft~ 
i«JT ~ ~ I ... (araTP.) ... 

~ ~ 1!Cfi' fq;re ~ iffif 
wr iff) f\3f (I. • •• ( .WT;:r ) ... 

MR. DEPUTY-SPEAKER: You 
must all kindly co-operate. I have 
said that on Monday we will have a 
'calling attention. 

(lnt.erruptions) 

MR. DEPUTY -SPEAKER: Any-
thing . said without my permission 
shall not go on record. 

the· ..-called' zerQ, bou-r and do lome. 
tlting. But if you act like. this, we 
c.nnot do anythilli. I am very sorry. 

(Interruptions) •• 

MR. DEPUTY-SPEAKElt: Now, 
Papers to be laid on the Table. 

(Interruptions) 

12.05 hra. 

PAPERS LAID ON THE TABLE 

NOTlJo'ICATIONS UNDER ExpoRT (QUA_ 
LITY CONTROL AND INSpECTION) ACT, 
MINES AND MlNEHALS (REGULATION 

AND DEVELOpl\iIENT) ACT, ETC. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): On behalf of Shri 
Pranab Kumar Mukherjee, I beg to 
lay on the Table: 

( 1) A copy each of the following 
Notifications Hindi and English ver-
sions) under s'!Jb-se~tion (3) of sec-
tion 17 of the Export (Quality Con-
trol and Inspection) Act, 1963:-

(i) The Export of Sanitary and 
Water Fittings (Quality Control 
and Inspection) Rules, 1980, publi-
shed in Notification No. S.D. 2101 
in Gazette of India dated the 23rd 
August, 1980. 

(ii) The Export of Fish and Fish-
ery Products (Quality Control and 
Inspection) Amendment Rut., 
1980, published in Notification No. 
s. o. 2167 in Gazette of India dated 
the 30th August, 1980. 

(iii) The Export of Dried· Flah 
(Quality Control and Inspection) 
Amendment Rules, 1980. published 
in Notification No. S. O. 2168 in· 
Gazette of India dated the 80th 
August, 1980. --_._-----------------------, .---
• ·If'ot recorded. 



, ,(iv) 'The Expott' ot ~ied' Shark 
',,~ ,and Fish ,'Maws ",(Quality ,Cf;m-' 
trol and tnSp.~tion)' Atftetldm~t 
Rules, 1980, published' in NotulCa-
tion No. S. O. 21'69 in Gazette of 
India dated, the 30th Aupst, 1980. 

(v) The Export of Coriander 
(Quality Control and Inspection) 
Rules 1980 publishid in Notifica-, 
tion No. S. O. 2213 in G,azette of 
India dated the 6th September, 
1980. 

(vi) The Export of Curry Power 
(Quality Control and Inspection) 

Rules, 1980 published in Notifica-
tion No. S. O. 2438 in Gazette or 
India dated the 20th September. 
1980. 

(vii) The Export of Aluminium 
Utensils (Quality Control and Ins-
pection) Rules, 1980, published in 
N otification No. S. O. 2440 in Ga-
zette of India dated the 20th Sep-
tember, 1980. 

(viii) The Export of Electric Mo-
tors and Generators (Quality Con-
trol and Inspection) Rules, 1980, 
published in Notification No. S. O. 
2554 in Gazette of India dated the 
27th September, 1980. 

(ix) The Export Inspection 
Agency (Recruitment) Amendmen t 
Rules, 1980 published in Notifica-
tion No. G.S.R. 1080 in Gazette of 
India dated the 18th October, 1980. 

[Placed in Library. See No. LT-
1430180.] 

(2) A copy of Notification No. S. O. 
2216 (Hindi and English versions) 
published in Gazette of India dated 
the 6th September, 1980 authorising 
the cement Corporation of India to 
carry out investigation in Mohinder-
garh District, of H'aryana under sec-
tion 18A of Mines' and.Minerals (Re-
guJ."ation and Development) Act, l'~5;'7 

"with re,ard to the availabW1y of 
any mineral, under seetion 28 of" the 
said Act. 

[Placed in Library. See No. LT-c' 
1431180.] 

NOTlnCTION ". FIxATION 0." ~ ,: 
l\flnw PRICES, OF WlUCH JVB AD, 
~TA IS To SELL IN CALCUTTA, A", 
Rzvn:w AND ANNUAL REpORT r-BTG. oit 
COTTON CORpORATION 01' INDIA 'Lm., 

BOMBAY, FOR 1978-19 

SHRI BHISHMA NARAIN SINGH: 
I beg also to lay on the Table:-

(1) A copy of Notification No. S.O. 
617 (I:) (Hindi and E'nglish versions), 
published in Gazette of India dated 
the 6th August, 1980 regarding fixa. 
tion of minimum prices at which 
jute and nlesta of different varieties 
and grades specified in the Schedule 
to the notification shall be purchasecl 
or sold in Calcutta during the season, 
ending with June, 1981 together with 
corrigendum thereto published in 
Notification No. S. O. 769 (E) dated 
the 10th September, 1980 issued un ... 
der the Jute (Licensing and Control) 
Order, 1961. 

[Placed in Library. See No. LT-
1432;80.] 

(2) A COpy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:-

( i) Review by the Government 
on the \\'orking of the Cotton Cor-
poration of India Limited, Bombay. 
for the year 1978-79. 

Oi) Annual Report of the Cot-
ton Corporation of India Limited, 
Bombay. for the year 1978-79 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 

(3) A statement (Hindi and' Enl'-
lish versions) showing reasons for 
delay in laying the papers ment1on~ 
ed at (4) above. 

[Placed in Library. See No., LT......J 
1433/80A] 

AaCRAJ'T (FIFm .o\:MlamMZNT) R.Vtd" 

THE MINISTER OF TOmuSM:~' 
AM> CIVlL AVIATION (SHRt A. P." 
SHARMA): I beg to 'lay"' 'Oft the 
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Table a copy of the Aircraft (Fifth 
Amendment) Rules, 1980 (Hindi and 
English versions) published in Noti. 
ficati.on in Notification No. G. S. R. 
883 in Gazette of India dated the 23d 
August, 1980, under section 14A • of 
the Aircraft Act, 1934 together with 
an explanatory note. 

[Placed in Library. See No. LT-
1434180] 

AGRICULTURAL REf'INANCF. AND DEVE-
LopMENT CORPORATION, BOMBAY. AND 
NOTIFICATION UNDER INCOME-TAX ACT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I beg to lay 
on the Table:-

(1) A copy of the Annual Re-
port (Hindi and English versions) 
of the Agricultural Refinance and 
Development Corporation, Bombay, 
for the year ended the 30th June, 
1980 alo~g with Audited Accounts, 
under sub-section (2) of section 32 
of the Agricultural Refinance and 
Development Corporation Act, 1963. 

[Placed in Library. See No. LT-
1435j80.] 

(2) A copy of the Income-tax 
(Eighth Amendment) Rules 1980 
(Hindi and English versions) pub-
lished in Notification No. S. 0.894 
(E) in Gazette of India dated the 
17th November, 1980, under section 
296 of the Incomp. Tax Act, 1961. 

[Placed in Library. See No. LT-
1438180.] 

12.10 hrs. 

STATEMENTS OF PUBLIC AC-
COUNTS COMMITTEE 

SHRJ CHANDRAJIT YADA V: 
(Azamgarh): I beg to lay on the Table 
English and Hindi versions of the 
following statements:-

(-'l) Statement showing Action 
Taken by Government on the re-

commendations contained in chapt-
er I aDa ftnal replies in respect .of 
Chapter V of Hundred and seventh 
Report (Sixth Lok Sabha) on Rail-
way operation and earnings. 

(2) Statement showing Action 
taken by Government on the reco-
mmend.ations contained in Chapter 
I and final replies in respect of 
Chapter V of Hundred and seven-
teenth Report (Sixth Lok Sa bha) 
on Railway Expenditure. 

12.12 brs. 

MESSAGE FROM RAJY A c;ABHA 

SECRETARY: Sir, I have to rf~port 
the following message received from 
the Secretary-General :A Rnjya 
Sabha:-

"In accordance with the provi-
sions of subrule (6) of rule 186 of 
the rules of Procedure and Condu'~t 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Assam Appropriation (No.2) Bill, 
1980. which was passeci by the Lok 
Sabha at its sitting held on the 24th 
November, 1980, and transmitted to 
the RajYa Sahha for its recommend-
ations ana: to state that this House 
has no recommendations to make 
the Lok Sabha in regard to the said 
Bill." 

12.14 hrs. 

PETITION RE NATIONAL HEALTH 
POLICY RE-ORIENTATION OF 
MEDICAL EDUCATION, ETC. 

SHRIMATI GEETA MUKHERJEE 
(Pauskura): I beg to present a peti-
tion signed. 'by Dr. Arun Mitra and 
Shrimati U sha S·hrivasta\va regarding 
national health policy, reorientation 
of medical education, employment of 
medical graduates, setting up of 
medical university and more bud. 
g~tary allocation on health. 


